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l.A. N : 516/92 

DATE OF DECISION 6-1-1993 

Pa.c±n Rai 1wv iarrRri 	Petitioner 
Pan i shad. 

Shri P.P. 	 Advocate for the Petitioner(s) 

Versus 

Un t n of I nd j dncLther 	Respondent 

ni N.s • Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 1.V.Krjs1n21n 	 Vice Chairman. 

The Hon'ble Mr. 	I 	 r4ember (j) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	' 

Whether their Lordships wish to see the fair copy of the Judgement ? ,. 

Whether it needs to be circulated to other Benches of the Tribunal ? >. 
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1, Pschi* Railway Karrnchari Parishad, 
( through Shri Wilakrishna Sharr, 
Divisional Secretary) 209-E, 
Sarvottarn Ncgar, Nr, Railway CO1ny 
Sabarmti, Ahmedabad, 

2 	Dayadand Hukam Chand 	 Applicants 

Advoete 	Shri P.F. Makuana 

Versus 

union of India, 
( Notice to be served on 
the general Manager, Jestern 
Railway Headquarters, Chruchgate, 
Bombs y) 

The Chief Engineer(caistructiui) 
western Railway, 
lind Flocr, 'hrredabad  Railway 
Station Building, hrredabad, 	Respcdents, 

Adv ocate 	Shri N.S. Shevde, 

URAL JuMNr 

In 

- 

Date; 6-1-1993 

er Hcn!bie 	Shri N.V. Krishnan 	Vice Chairrrri. 

Shri P.F.Mkwana, Advocate for the dpplicant 

Heard, 

2, 	 We notiee that in respect of the alleged 

grievance of the applicants, conciliation proceedings 

had been started but, as is clear from the Annexure A-i 

Report .on Conciliation dated 15-7-1992 by the Asst, rftbour 

Cornnissicner, the aPplicantdid not press the concjjat0fl 

I 
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proceedings so as to enable them to approach 

this Tribunal fcr relief. The grievance of the appLicants 

ja that though vacancies exist, the respcndehts have not 

taken action - to absorb them as cD ntemplated in the 

nnexure & circular of the Railways dated 23-12-1988 

followed by the reminder dated 4-9-1988. 

The employees who have grievance in this regard 

are aEntioned in Jnnexure A-2. They have not taken up 

individually their cases with the respondents. It is 
L 

clear from the aver ants ken in the application that 

they have not exhausted the reaedy of representation 

whid is necessary in a atter like this. 

When this was pointed out the learned Counsel 

for thea plicant sought permission to withdraw the 

application to erble the. 	concerned applicants to 

submit representations to the respondents. 

hereforethe applicants are permitted to 

withdraw the application on the above terms, 

7/ 

(B.S. Hegde) 
	 (N.y. grishnari) 

Member (J) 	 vice Chair mn 

I 
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1• 	schtki1WaY Krchari £rish'3d, 

( through Shri Baldkrishna sharl@, 
Divisional Secretar') 209-E, 
sarvottarn tagr. Nr Q  i:ailway Cc)luny 
5a ba r rt t i, Ah itedd baa. 

2. Dayadand Hukam Chand 	 Applicants 

Advocate 	shri P.F. Mckwafla 

Versus 

nin of India, 
( Notice to be served on 
the General monager, tjesterfl 
Railway Headquarters. Chruchgate, 
Bombay) 

2, The Chief Engineer (Construction) 
esterfl Railway. 

lind Ficor. Ahxedabcid Railway 
Stdticfl Building, Ahmeclabad. 	ResC*1defltS. 

A dv occ te 	S hr i N .S • S h ev de. 

0 k kb 	J Ji) (., c. F 	N £ 

In 

C.A. 516 cf1292 

Date; 6_119 3. 

Per Hcnbie 
	Shri N.V. Krishndn 	vice Chair. 

Shri £.±. MkWana, Advocate for the d)ljCdfl 

Heard 0  

2. 	 We notiee that in respect of the alleged 

qrievance of the applicants, conciiiatia proceedincs 

hd been scdrted but,, as is clear from the Annexure A.'l 

Re•Ort on Ccncilatico dated 15.7-1992 by the Ast 0  tour 

ccrmillssicner, the ak,ljcant aid nct press the 
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cr ocee d ings so as to enable them to a ppr oach 

this Tribunal f cr relief. The Qrievance of the appicants 

is that thL ugh vacancies exist the respcndehts have  not 

taken action 91 to absorb them a6 ontempldted in the 

'nnexure A circular of the Railways dated 2312-1988 

followed by the reminder dcted 4-9-1988. 

	

3,, 	 he eiploye€s who have grievance in this regard 

are mentioned in Annexure A-2. They have not taken up 

individually their cases with the resp.ndents. It is 

cleat from the aver ments taken in the application that 

they have not exhausted the reaedy of representation 

which is necessary in a irtter J4Je this. 

	

4. 	Ahen this was pointed out the learned Cinsel 

for thea plicant sought jermission to withdraw the 

application to erble them the concerned applicants to 

subait representatiCflS to the respondents. 

	

5 0 	 herefore the appliCdnts are cermitted to 

withdraw the dp,.D-Cdt 4-(M on the abuje terms. 

(B.S. Hegde) 
	 (N.y. Krishndn) 

Member (J) 
	 Vice Chair rnmn 

* 


